
IN THE CENTRaL ADMINISTRATIVE TRIBUNAL;; HYDERABAD BENCH: 

kI.A.ho.d>9,Lof 1993 

-in 

Between: - 
P.Rajalakshmj 
Wo S. Padmanabhan, 

Applicant/appljcnt 
Employee., S.C.Rly., 
Secunderabad. 

1.The General Nanager,. 	
I. 

South Central Railway, 
Secunderabad. 

2.The DiIsioal Railway 
Manager (MG)., South 

cexftral Railway, 	- 
Hyderabad, 

3.The Chief Administrative Officer, 
-Construction., 
Secunderabad. 	 .. 	.. 	Rdspondents/Resondertts. 

APP IDiVIT 

I. P. Raj alakshmi W/o S. Padrnanabhan, Hindu, aged abowb 

39 Years, Wa 12-10-1220,NediBhavj, Sithafalmancui, Secunderãbad-361 

Occupation; Casual Kalasi/Typistin the office of the Divisional 

Engineer, 5urvey, South Central Railway, Secunderabad., do hereby 

alnnly affizm and state on oath as follows:- 

1. I submit that that I have worked in the Railways as a. tasual Labour 

for more than 365 days and as I have not been reinstated I filed 

the O.A.No.37& of -1993 and hence I am well acquainthd' with the facts 

of, the case. 

2. I submit that I filed the above O.A.378/93 11  
on 7-4-93 ant for 

Re-instatement with backwages after making several representations 

to the respondents from time to time and there is a delay of 

5 Years 7 months and 6 days in filing this application from 1.9.87 

t& 7.4.93 and the delay has occurred as I was mislead on several 

occassions and hence the Hon'ble Court may be pleased to ôondone the 

delay, in the interest of justice and equity, otherwise I would be 



— 4_ 

and the office of the Trade Un-ions ,but I have not been given 

Card either by the Unions or by the GeneralManager's office. There-

fore I again'demanded for my re-instatement-by a representation 

-on 15-7-1991 and as there was  á 're$iy  by the respondents to the 

same , I requested my Counsel to. give a notice and the. n:otice 

was issued on 19.8.91. 	
1 
' - --' 

9. I submit that theCause of action continued in view of the 

Circulars dt.•.11.9.86, 2-12-87, 27-12-89 issued by the Rai1rays and 

s such I made demands -on 20-22-O and on 15-7-1991 andas the 

same was not rep1id I got issued a Lawyer's rotice on 19-91.As 

some casual Labourers and Typists like ne have been re-instated 

in to service between 1990-9 2 , a also waited anxiously for the 

past one and half Years and fta1ly when all my attempts failed 

I got one more legal notice :issued ,on .12 •,.3,93,for which no 
-4.' 

- . 	reply was given by the Railways and hence filed thé'O.A. for the 
H 	 .. 

redressal of my grievarce. Hence there is a delay on my part 

in. filing this 0.A.74a AuA't e4 	D,4i 	 I .  

-10. I:su Mit that  I:  was 'i  oEmed ..by the Trade .nieñs theE my 

- - ' name is registered in the Supplementary Casu4 kabour Register and 

asuchI have got good ca.:sefor re-instateMent 'with'backwages. 
.... . 

I therefore PfÜy that the Hon'ble Court. may be 

pleased to condone the delay of, 5 Years 7 months and 6 days , in 

the interest of justice and eqUitt otherwise , I would be put to 

a great loss and hardship. 	- 	 f 
Last Page Corrris:Nil 	 Deponent 

Sworn and Signed her name in 

my presence on this Friday the 	 - 	- 	- 

6tltz Dayof August 1993 at Hyderabad.  

Before Me 

/ L 

A'ocate. 
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I submit that I made a Representation on 3.10.86 to the 

Respondent No.1 in view of the Circular dated.11.9.p6 and eagerly 

waited for Re-instatement, as the officers of the RepondentNo. 2 

and 3 have promised that they will take me back on -to duty.  

6. I submit that the General Manager's office issued,another 
11 Circular No.P(R)407/6,dt.2-12-87, inregard to the na±ntainance of 

Live Casual Labour Register for recording the Seriicvity list and 

the genuineness of application made-by the Casual Labour and as per 

Cl.4 of the-same Circular,-the genuiness of the app; 	should 

lye verified ,thé old recordswill have to -be referred to which may 

notHat all be available at the same place and a per iod of one year 

for the aame purpose was donsidEred to be reasonable  by the Railways 

itself and hence the same gthe a hope to this appliicant who thought 

that atleast after one year shmaid she would be intimated. But 

the Railways have not intimated.As such I gave one more application 

on 5-4-88 and the same was replied . In the meantime the Railwqy 

Trade Unions were involving themselves in-emplying khe CaSual Labour 

as she approached them ,they gave assurance&toher stating that 

the unions have already taken up her case and--she would  be re-in-

stated and thus she was mislead for some more time. Hoping that 

she would be re-instated, she gave an application on 22-2-90 to 

the Respondent No.1 and marked a Copy to the Generl Secretary of 

the Union and anxiously waited for the reply. 

7.. I submit that the Chairman Railway Board issued another Circular 

L.R.No.E/NG/,2/88/cIv'34,dt.27.12.89 and as per the dame the 

Respondents ought to have Re-instated mein toseryices, but did 

not re-instate me. 

8 J submit that after- t99  Circular the General Madager, the 

Respondent No.1 ,according to the Tradeunion Spokesthen issued 

erimloyment cards to the Unions now and. then to be ckven to the 

labourers like the applicant for their re-employment and hence 

hoping to get a Card I was goin§ to the General Manager's office 

-P 
Deponent 



IN TUE CENTRAL ADMINISTRATIVE 
TRIBUNAL: HYDERABAD BENCH, 

M.A.NO.57LOf 1993 

3 	
in 

O.A.No.378 of 1993 

Between: 

-. 	 Applicant 
P.Rajalakshifli ..• petitioner 

And 

The G.M.RailsayS 
and 2 others. .. Resp 

CONDONE DELAY PETITION FILED UNDER 
- 	 . 	sEc.21(3) the A.T.Act,185..Sec.5 of 

the Limitation Act,IVW.Sec.151 C.P.C. 

91 
/ 

	

	
'- A-c-- 

Filed on: 6-8-1993 

y.v.Chalapathy Rao,B.Sc.,LL.M. 
(LSriniVaS ,F3.Com.B.L. 

Counsels for the Applicant. 

IA, 

/ 

L 

I 	, 




